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No,0,A.651 of 1996 Dote of order : 02412.97,

Brasent : Hon'"“le Mr.Justice S,N.Mallick,'Vi:e~Chgirman

1, A a . s e .
Hon'tle Mr,M.S.Mukherjee, Administratiye Yembher.

ASHOK BALIDYA & ORS,

VS

UNION OF IN3IA & ORS,

For the petitieners: .Mr.Sémir Ghesgh,ceounsel.
Fer the'respmmdemts:-Mrs.U.Sanyal,counsel.

>

O R D E R
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. After hearing the ld.ceunsels and after geine

through the snnexures te the agplicatien and: the reply

given by the resnondents, we admit this aprlicatien. Leave

is granted te the ressoendents te file a detailed reply

w;tﬁbz weeks and rejeinder, if any, within 2 weeks thereafter,

We alse pass g interim erder directing the respendents ret

te give any regular as well as adhoc aprointment in the

pest of Drivers in the department the applicants were whrking
" witheut censidering the case cf the petiticners. It is

‘suhmitteﬂ‘by Mrg.Sanyal that there are vacancies in the pests

ef Drivers. As such, Bhis Order will_Ee in ré%pect of 4

such vacancies in the instant awwlication, The said eorder

w;ll continue till the dispesal ef the amslicatien,

Plain copy to both the parties,
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(M, 8,Mukherj ae) . - © (8.N Mallick)
Member(2) . ' Vice-Chairman,




